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1. Unﬁ: of India through
ecretary, Ministry ef

fairs & Enplovment.
| -

awan, New Delhi-11.

- 2. The D%rector General (Morks)
* Central Public Works 'cyartmcntﬁ
o oy

an. MNew Delhi-11.

C S ryice Commission,
1an;emaﬁ Doad, Mew Delhi-1l. ..., Respondent

(5

“tthrough Sh. K.C. Dewan, advocate)

respondents are seeking further time for 4

for arguments.
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On perusal of the record, we find that this

the extent that his  name may bg considered  for
absorption in  the msanting, and LHQ poP.C. which has
already been held shall not announce the results of  the
recommendation. In the circumstances the respondents are




restrained from announcing the result with regard to one
post til11 28.04.97, if the result has not already been

daclared earlier.

dispozed of. No costs.
\,
(5.P. Biswas) (Dr. Jose . Verghese)
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Sy
Ve




